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! IN THE CENTRAL ADMINISTRATIVE. IR IBUNAL, JODHPWR BENCH,
J 0D H P _UR.

e amm D el

Date of Order 3 /2 -09:-2000
0ua. Hoo 157/1996
1. Dr,., Jc Tarafdéir. & /0 Late Shri 8B Tarafdar, agéd
43 years,
2., Dr, 8K Jindal, &/0 Shri Om Prakash, aged 43 years,
3. Mc Bhandari, $/0 Shri Sharbat Chand Bhandari, aged 46 ¥Yrs,
4, Dr, KM Nahar, &is/o‘bate &hri Om Nahar, aged 44 years,
’{f{ 5. Dr. M Singh, &/0 Shri Bhawa Singh, aged 43 years,
6. MA Khan, /0 S8hri #M Khan, aged 46 years,
7. Dr, Satish Lodha &/0 $hri Umaid #al Lodha, aged 44 years,
8. Dinesh Misra /0 Sbri &8 Nig¥a; aged 38 years,

9, 2D Kaviya, §/0 Shri GD Kaviya, aged 52 years,
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== 10. Dr. 8K Verma, /0 Late Shri Jamma Lal, aged 51 years

All presently working as Senior/iG Scientist at
CAZR L, Jodhpur,
DR E5S PR CORRESPONDENCE. 3

C/0 birector, Central Arid Zone Research Institute
(CazrRI) Jodhpur. (Raj)
eee Applicants
Vs

le Unicn of India through Secretarydirecter General,
Department of Agricultural Research & Education, ICAR,
% Krishi Bhawan, New Dbelhi.

2. The secretary, ICiR., Krishi Bhawan, New Delhi.
3. The Difector, Central Arid Zone Research Institute,
(CAZR.I) , Todhpur .«
eee Respondents
Mr o S .Ko Malik, Counsel for the Applicantse.

Mr. V5. Gurjar, Counsel for the Respondenté..
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! Hon'ble Mr. A.K. Misra, Judiclial Member

Hon*ble Mr. Gopal &ingh, Adwinistrative Menber
ORDER

( PER HON'BIE IR. GOPAL % INGH )

In this application under Section 19 bf the
Administrative Tribunals act, 1985, applicants have prayed
for a direction to the respondents to fl.x their pay in the
& pay scale OF Rse4500=7300 woee.f. 06411.1989 with all conse-

quential benefits,

2, Applicants' case is that they are working on the
post of Seniorfielection Grade Scientisbwezef. 01.1.1986.
That one Dr, $. Ayyappan was appointed as Senior S;cientis@
in the scale of Rs¢3700=5700 vide respondents' ‘erder dated
19.12 .89. Subseqguently, the respondents re-fixed the pay of
| Dre S e Ayyappan at Rs.4500/« in the scale of k.4500-7300.

Since Dr. . Ayyappan was appointed to the scale Of 85.3700~

5700 later than the applicants, the applicants have prayed
for fixation of their pay in the scale of R5.4500-7300 at
par with Dr. &. Ayyappan. Their reguest has not rkeen acceded

to despite representations. Hence, this gpplication,

j\f 3. In the counter, the respondents have stated that
Dre. %+ AyYappan wés given the scale of K5,4500-7300 in ﬁerms of
the decision taken by the Council vide their order dated 15th
March, 1995. Dr. $. Ayysppan was recruited directly whereas
the applicants are not direct recruits, .It is, therefore,
averred 'by the respondents that the applicants cannot seek

parity with Dre S, Ayyappan,.

4. we have heard the learned Counsel for the parties,

and perused the records of the ‘case carefullye.

((k,_qg:;g  consannns
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S5e We consider it appropriate to reproduce below ICiR

letter dated 15.3.1995 ¢

“ INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KRISH L BHAWAN, NEW DELHI.

NOWJF.1(8) /94~per=-IV Dt. the 15th March, 95

To
The Directors/project Direc$ors/05Ds of
all the Institutes/Project Directorates/
NACs of ICaR. )

Subject 3 Revised pay scales/designation of the
Scientists directly recruited against
/? S-2 and &-:_3 posts after 1.1 «36 under
-9 ' ICAR -regarding. ;
sir,

The guestion regarding revision of pay scales
of Scientists recruited directly during the period
1.1.86 to 17.9.90 against erstyhile S« and $«3 posi=-
tions in the pre-revised scales of rRs.1100-1600 and
RS«1500=2000 respectively has been under consideration
of the counc¢il in view of the position emerging from
the judgments of variocus courts including the Supreme

T QCourt,.

2. In modification of Counclil's letter of even
numcer dated 17.9.90 it has now been decided with

the approfal of the Competent authority that Scientist:
recruited directly in $«2 and 8-3 grades on or after
1.1.86 but before 17.9.90 in the pre-revised scales

Of #841100~1600 aiid Rse1500-2000 are to be placed in

the revised scales Of R5.3700-5700 and Rs«4500-~7300 res=
pectively,

3. Necessary action may be taken lmiediately as
per the above decisicn,

4, Receipt of this letter may Kindly be acknowe
ledgEBd.
Yours faithfully,

v 50/= oy
J\i ( S8, RANA )
DIRECT(R ( PERSQNNEL )™
6. It would be seen that higher pay scale of .Rs.4500§'z;30\0
was given to the Scientists who were directly recruited in
the scale of m.1500-2000 ( Rse3700-5700 ) during the period
1e1°86 to 17.9.°90. Dr. 8. Ayyappanh was appointed as Senior
Sciéntisfin the scale Of R5.3700~5700 W.S.f. 6.11.89 vide res-
| pondents® order dated 19.12.89 (annexure A/6) . In terms of
| order dated 15.3.95, the pay of Dr. & Ayyappan was refixed
in the scale of las.4500;7300. It is very clear that Dr Ayyappan

was directly recruited on 6.11.'8%2 and in terms of order dated
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15.3.95 he was given the scale of R5.4500-~7300. The benefit
of order dated 15.3.°95 could not have been extended to the
applicants as they were not directly recruited during the
period 1.1.86 to 17.9.20. Therefore, we are of the view that
the applicants cannot seek parity with Dr. 8. Ayyappan.
Moreover, applicants have ndt: challenged the order dated

15,3 .95, which provides higher scale to Scigntists recruited
between 1.1.'86 and 17.9.'90. Thus, the application is gdevoi

of any merit and deserves to be dismissed
e The Original Application is accordingly dismissed

with no order as te costs.
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( GOPAL S INGH ) ? ‘ { A.K. FISRA )

: ‘i, Adm, Member ' Judl., iempber
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v Q% in my presénce on .., 0.1
w : under the supervision of
seqtion officer (,] ) as pgr
Q) . //[J@ -

order datad .1

_ Veah—roro
Section officer (Record)——



